Before the Appellate Tribunal for Electricity
(Appellate Jurisdiction)

Appeal No. 22 of 2006

Dated: 1stFebruary, 2006
Present:

Hon’ble Mr.Justice Anil Dev Singh, Chairperson
Hon’ble Mr.H.L.Bajaj, Technical Member

Global Energy Limited -Appellant
V/s.

Central Electricity Regulatory Commission -Respondent

Counsel for Appellant: Mr.Sitesh Mukherjee

Counsel for Respondent: Mr. Raj Kumar Mehte & Suman Kukrety for Resp.1.

ORDER

Learned counsel for the appellant fairly submitted that the
appellant shall furnish the requisite details, within two weeks, as desired by

the Commission, in its Order, dated 28th September, 2004.

Learned counsel for the Commission states that the Commission
shall continue the interim Order, till the final decision is taken with regard
to the question whether the trading licence should be granted to the
appellant or not, subject to the condition that in case the appellant
would like to enter into a fresh contract for supply of power to a party,
prior permission shall be taken by the appellant from the Commission

before execution of the contract.
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Learned counsel for the parties are satisfied with the arrangement.
Learned counsel for the appellant, in the circumstances, therefore,
withdraws the appeal. Accordingly, the appeal is allowed to be
withdrawn. The arrangement, as appears from the statements of the

learned counsel for the parties, shall be given effect to.

The appeal and the interim application are accordingly disposed

of.

(Mr.H.L.Bajaj) (Mr.Justice Anil Dev Singh)
Technical Member Chairperson

Dated : 1st February, 2006



